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OPSN COJHT 

CENTRAL AJlv\INISTAA'fIVE TRIBUNAL 
ALI.AAABAD BEtGH, ALlAHABAD. 

CliOJI! SITTING AT UJTA~HAL (NAINITAL) 

Naini tal, this the 12th d.y of April, 2004. 

Q.JOllJM : HON. MR. JUSTICE S.R. SINGH, V.C. 
HON. ~. GEN. K.~:-S11IV~SIA,~. A.M. 

O.A. Ne. 143-7 ef l998 

1. All India P•stal Empl•yees Uni•n Class-3, Almora Division, 

· througb its Divisi•nal Secretary O K. Jeshi S/0 i..tte 

Sadanand Joshi, aged about 46 year .£VO Anand Bhawan 

lAlbkiya, Almera, District Almo.ra. 

· 2. L .. o. Tiwari S/ O Lite B. D. Tiwari, aged abeut 44 yea.rs 

R/ O Head Pest Office C•lony, Alm era District Almera • 

• • • • • • • • • ••••••• Applicants • 

Ceunsel f0r applicaAts : Sri o.P. Gupia. 

Versus 

1. Pest Master General, Ba.reilly Division, Ba:reilly. 

2. The CBief Post Master General, u.P. Circle, Lucknow. 

3. Union •f India thrwgh Secretary, · inistry ef Cem.inunicatio1 

G•ver11Dent ef India, New Delbi. 

,4. Jlin Singh Bhandari, we.rking as H.S. .-II (P.A.) in t e 
effice •f Pest Mister, Pitberagarh, Distt. Pitaeragarh • 

• • • • • • • • ••••• Respendents. 

C•unsel fer respendents: ~. s. Sriva t.va. 

0 R D E R (ORAL) 

BY HON .. MR. JUSTICE s.R. SINGH. v.~. 
List b.s been rt9Vised. Nena ppears fer the 

iPPlicants. We Aave heard S.ri K.C. Si ha b lding brief •f 

!Qn. s. Srivasi.va and peJ.'\lsed the plea ings .. 

2. The present Orig!Ral Ap,licati•n bas been filed by 

the All India Pestal Smpleyees Uni•n, lass-3, Ammera Divisio 

for the benefit ef its members impugni 9 the erder d.ted 

27.5.1997 passed by the Supdt. ef Pest OffiGes, Almo.ra 

whereby tl'ie representation filed •n beaalf •f tme applicants ~ .. 

staking their claim f0r promotion undei B~ial Cadre .Beview 

~ 



; 2 ; 

Scbeme on higher seleeti n grade- •f Rs.1600-2660/- ct p.r 
with the 4th respendeat n.mely Dan Singh Bhandari, bis been 

rejected. A p-erasal of tbe impugned order would indicate 

that the represent.ti~n of the applic~nts b.as been rejecte~ 

on the ground that the Pestal Assistants are n•t covered by 
e. '\.--· 

the B;nni~l Cadre Beview Seheme (BCR) and as such they are 

net entitled to tbe benefit under the said s~aeme. In our 
~ ·~ . 

opinion, no ,.,~oajtien can be taken •s the Tribunal b. s no 

jurisdiction t• direct the respondent ·tfl include the Postal 

Assistants in a particular scheme vis•ualizing prGlil•tion on 
! 

fulfil ent •f certain cenditions. Fe.rmul.tion •f sGneme 

vis..:ualizing fer prom&tion in • p.rti ula r G.ldre is essenti- 
' ally an exeeutive functien t• be perf DJled at the Geve.rnment 

level. 

3. the O.A., in the circumstance~, is dismissed without 

,rej udice t• the applicants ta apprt,a A the Gevernment ef 

IAdia for th6ir grievances tm.rQugt:i pr•pe;r caanne I for 

redressal. 

No erder as t costs. 

A;tban~I ; 


